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ey J’L Heard Mp,S.,Behera, learned counsel |
for the Respondents who has filed MA NO.674/2000
279, e flas
7[ and Mr.B,N,Nayak,learned counsel fcr the applicant
Z\m . and have also perused the reccrds,
o W V
W . ‘ In this 0,A, the petiticner has prayed
g)omna . ' for a direction to the Respondents to confer the
Q
@7 fj / M| benefit of temporary status under the temporary
&) o
/4 8/ status scheme of 1993 on him and his case may be
D)

considered for reqularisation.RrRespordents have

filed MA stating that on verification of the

Eecordjs they have found that the applicant's case

is co;éere.d under the temporary status scheme and
alengwith others his case will be considered for
grant of temporary status, It is submitted by learned
counsel for the applicant that he dces not press

for regulaitsation of the applicant in Gr.p post.In
consideraticon of the above submissions of learned
counsel for both sides, the OA is disp0sed of with a
Idirection to the Respondents that the case of the
applicant for granting of teiporary status may be
considered and temporary status may be conferred on
him in accordance with the temporary status sCheme,
1993 within a pericd of 60 dayé from the date of receipt
of a copy of this order.we alsc make it clear that in
case in case the applicant has any grievance with
regard to granting of temporary status and receipt of
consequential benefits, if any, he ba free to approach

this Tribunal, with the above observations and directicns

the OA is disposed of,MA No.674/2000 is also accorddngly

disposed of,No costs.
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